
 २63  Qeeation  of  Privilege

 ME.  DEPUTY-SPEARKLE  :
 will  be  reconded  ;
 ‘Leoni:  Viswanathan.

 (frrerrepriong)**

 Nothing
 To  ट  called  Shri

 T4.4  hrs.

 Question  of  Privilege  against
 “The  Hindustan  Times

 SHRI  TENSNLTI  VISWABATILAM
 Visakhapelnami  Mr,  Dkcpuly-Speaker,

 Sir,  |  have  given  netics  of  motion  of a  breach
 of  privilege.  Undinarily,  4  would  mor  give
 mine  द्  4  indivi  agai  anything
 hat  appears  in  newspapers  or  against  a
 newspaper.  Bul  inthe  ENC  context  of
 tink  Maticnalisutien  Dill  aad  the  tenon
 that  las  been  crculed  i  eeviain  seein  uff
 the  svckcly  and  what  has  happened  in  the
 Jlowse,  |  thought  it  was  right  and  proper
 to  draw  your  allention  to  this.

 The  Hindustan  ह  daved  ne
 Published  on  p.  &  of  the  issuc  oon  item
 umber  the  caption  “The  Week  in  ॥ 1
 ment”.  In  devoted  tour  paragraphs  commen-
 Ing  om  othe  owoy  the  Dputy-Speaker
 cooducmed  the  business  ofthe  House.  The
 lost  paragraph  is  as  follows  :

 “Opposing  the  navionalisuign  Mill,
 Mr.  Masami  said  that  the  Depuly-
 Speaker  had  allowed  himself  to  be  used
 hy  the  Prime  Minister  in  presenting
 the  Supreme  Court  with  the  accom
 plisleed  fact  of  a  Bull."

 Ih  is  appareniy  ७  reference  wo  the
 waiver  of  mutice  for  introducing  the  Hill
 hiv  you  were  pleased  qo  make.

 SHRI  RASDAIR  SINGIL  |  Rolwak,  :
 Avery  scrivuk  uppers  the  Chair.

 SHEL  TESNETI  VISWANATHAM:  |
 गाव  reading  new  go  eal  Envi  tle  ‘ollscial
 sepion  oof  Mir.  Musani's  speech,  ‘This  is
 whal  it  cunains

 “The  Prine  Minister  lira  tried  tw
 face  the  Parliamnei  wilh  wo  aceom-
 blisbed  fact  by  cnacting  ondigance  on
 Salurday  cvening—wheo  the  Supecin
 Cour  muved  in  and  defended  the
 prvaloges  Of  the  House.  she  now  tries
 wi  face  the  Supreme  Court  with  a
 Jind  wocunnpl.”

 JULY  2H,  क्लम  Claryrdoer  of  Privilege  ह

 In  Ur.  Masani's  specch,  there  is  not
 ihe  shghtest  suggestion  invelving  the  Chair
 in  the  whole  matter  bul  the  article  in  the
 Hindustan  Times,  however,  has  put  io  hit
 muwih  what  |  quoted  earlier.

 Apart  from  re  reflection  on  Mr,  Masani,
 about  this,  he  is  sufficiently  strong to  take
 care  of  homecl!  it  cuss:  serious  reflection  on
 the  Chair  amd  the  House.  Its  implications,
 inimy  bumble  opipivn,  are  thay  the  Chair
 has  no  compuncien  to  be  used  by  the
 Prine  Minister  for  ber  own  purpose;  that,
 imi  this  aocoyun,  dic  Prime  Minister  wanted
 te  tet  Wie  Demiygeaker  aod  ihe  Depuly-
 Speuker  allowed  hinesel!  to  be  used  for  her
 Purpos,  taney.  bo  defeat  the  ruling  of  the
 Supreme  Count;  und  that  the  Lok  Sabha  कि
 ्  sik  छा  helpless:  spechater,

 The  patiage,  therefore,  is  couched  in
 language  which  is  in  contempt  of  the  Chair
 aod  the  House,

 IT  request  that  Uhe  matter  may  be  referred
 to  the  Commiues  of  Privileges.

 ME,  DEPUTW-SPEAKER  :  We  shall
 address  a  communication  0  the  Editor
 cuncerned  amd  ater  that,  the  matter  will
 एड  taken  up,  oi  mow.  Mow  we  shall  go
 to  the  ment  sien,

 SHRI  M.  K.  MASANI  |Rajkol):  I
 would  like  w  say  something  by  way  of  a
 personal  explanateon.,,,

 SOME  HON.  MEMBERS:  No,  no,
 MEK.  DEPUTY-SFLAREK:  He  on

 a  pemonal  caplameion;  he  is  nol  defending.
 ihe  article.

 SHRE  SURLADRARATIL  DWIVEDY
 (Remlirapuia)  :  Ch  amy  ome  wf  privi-
 lege,  the  Chair  most  first  decide  whether
 ह  vould  pret  at.  OP  the  Choir  dhinks
 that  it  is  उजट  tu  be  brought  befure  the
 House,  ns  will  pcrauit  tlhe  mewer  to  move  at
 apd  take  ट्रस्ट  of  the  Howse  w  refer  in  a
 the  Privileges:  Coummittec.  Im  this  case  I  wal
 w  understand  whesher  you  have  prime  facie
 found  (hal  this  ma  case  fer  adnoissidun  aad
 seu  have  permiteed  hin  te  meow)  it  and  whe
 ibe  feave  wl  tle  Wlowse,  What  om  tlhe
 postin

 AIK.  DLPUTY-SFLARER  Yiu  nme
 have  observed  the  practice  that  we  have
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 followed  in  ihe  pat.  When  any  privilege
 We  COncemMing  a  pewspaper  86  raed,  the
 Pracice  that  we  have  followed  so  far  ig  that,
 after  it  it  allowed  to  be  raed  bere,  we
 write  to  the  Ediwr  concerned  asking  for
 bia  explanation  and  then  take  up  the
 matter.

 SHERI  SURENDRABATH  DWIVEDY  :
 You  could  do  that  alter  reweiving  the  oovice
 Whar  is  the  use  of  bringing  it  before  the
 Howse  now  7

 MR.  DLCPUTY-SPEAKER  :  ‘You  may
 ह  the  pati  caves.  hvery  tine  when  such
 z  not  एड  is  issucd  ond  we  think  what  where
 is  @  prime  facie  case,  we  get  the  exaplanauion
 from  the  Edivor.  ‘That  is  the  practice  thay
 wo  have  followed.  He  bas  been  pormilied
 wo  raise  it.  Now  we  will  address  3  communi«
 tation  |!" ल  the  Editor  and  alice  receiving  bis
 explanation,  the  mater  will  be  taken  up.

 Mr.  Masani.

 SHRI  जि.  BR.  MASAI:  The  han
 Member,  Mr.  Tenneti  Viswanatham,  has
 been  very  fair  io  me  in  exoneraling  me  from
 sharing  any  of  the  odlum  of  whatever  was
 widinthe  Afracustear  Times,  which  |  do
 pot  recollect  having  read.  In  fairness  to
 the  paper  also  |  have  to  point  om  what
 Iaaid  inthis  House,  Ido  not  want  to
 shelter  behind  the  generosity  of  the  hon,
 Member,  I  said  two  separate  things  at
 Iwo  separate  stages,  When  the  Bill  was
 being  opposed  by  mec.  I  said,  and  he  rightly
 quoted  :

 “Wheo  the  Supreme  (Court  moved  on
 aod  defended  whe  privileges  of  the
 Vhouse,  elve  now  iiiea  to  face  the
 Supreme  Court  with  a  fair  acconpll.”"

 Moan  apie  true  thal  of  that  point  |  did
 mw  reflect  at  wll  oo  your  conduct  in  waiving
 ile  Rules  contrary  ww  our  point  of  order.
 But  when  |  raised  the  point  of  order,  I
 ended  my  remarks  then  by  saying—I  want
 to  be  fair  ॥  the  mewapaper,  because  the
 Ireedum  of  the  लिपिड  ह  aa  important  as  the
 ieiviieges  of  11.1  Members  of  Parliament,
 (iinterrgptivea).  D  aaid  ;

 “Let  11!  कके  thal  if  eu  do  not  de
 that,

 That  ws  stauwd  by  ile  Holes.

 SRAVANA  6,  [5¥l  (S4K4)  Papers  lard  a6

 ae  |  owall  levee  tke  cone  to  tbe
 Paloful  conclusion  that  you  are  failing  in
 your  duty.""

 Isaand  by  every  word  of  it,  The  paper
 Presumably  had  both  these  things  in  mind
 wheo  it  made  the  commcot,  i  was  o  fair
 comment,

 MK,  UEPUT  Y-SPEAKER  Please
 resume  your  sear,  If  papers  ure  allowed  che
 pais  ह  reoiarks,  the  House  canoot  func-
 tion,  (fererreprlos).  Jodo  not  woot  एफ
 disclose  ou,  because  ais  a  sort  of  friendly
 conversation,  If  |  disclose  certain  thing  it
 will  pul  to  shams  deme  Member.  0  do  mot
 want  to  disclose  it  here.  This  ig  belog  done
 ina  (nendly  maneer,  Bul  it  sooebody  were
 Wo  ubreaten  me  that  |  should  mo.  exercise
 my  distrttuns  the  way  छा  that  way,  |  take
 very  scrious  cxecpeion  wo  it,  ह  pleat
 TESWGG  YORU  दिय,

 I4,32  brs,

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  OF  ASSETS  AND  LIABLLLAIES
 uF  DELAT  FINS  ‘MOTAL  COBPOMATION  ET:

 THE  MINISTER  OF  STATE  IN  THLE
 MINISTRY  OF  FINANCE  (SHRI  P.  ¢.
 SETHI)  :  I  beg  to  lay  oo  the  Tuble—

 (i  Acopy  of  the  statement  (Hindi  and
 English  versions)  of  Assets  aod  Liabilitics
 of  ihe  Dethi  Financial  Corporation,
 घड  Dulhi,  as  atthe  close  of  the  finan.
 cio]  year  endipg  Jia,  March,  ‘1¥6s,
 bogether  wih  &  prolit  and  ह  account,
 the  auditor's  report  and  a  report  of  the
 working  wf  the  saad  Corporation,  publi-
 shed  in  Notifiieation  No,  Fl  7  (Tobe
 Jod/Fin,  (G)  ion  Delhi  Gazette,  dated  the
 23nd  January,  189,  under  sub-section
 8)  of  section  FY  oof  the  State  Financial
 Corporuions  Act,  I95),  [Placed  im
 Library,  See  ह.  LT—I375/0¥.]

 i)  हम  copy  af  Nutifiauon  hu,  ५.  $,  हि,
 PSS  ‘Hinedi  aod  Engh  version)
 Published  in  Gazene  of  India  dared  the
 Meh  June,  '09  issued  under  section  जे
 uf  the  Income-tax  Act,  296)  and  section
 हम  ofthe  Companies  1खींची(।  Suriax
 Act,  4  regarding  giving  effect  on
 Agreement  between  the  Government  of


